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Bhopal, the 4 December 2023

No. F A 3-37/2017/1/V(55) : In exercise of the powers conferred by sub-section (3) of section 9 of
the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the
recommendations of the Council, hereby makes the following further amendments in this

department’s Notification No. FA-3-37-2017/1/V(65) dated the 30" June, 2017, namely:-

In the said notification, in the Table, against S. No. 6, in column 4, for the entry, the

following entry may be substituted, namely: -

“Central Government [excluding Ministry of Railways (Indian Railways)], State

Government, Union territory or a local authority.”

2. This notification shall be deemed to have come into effect from the 20th day of October, 2023.

By order and in the name of the Governor of Madhya Pradesh,
VANDANA SHARMA, Dy. Secy.
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